N

CENTRAL ADMINISTRATIVE TRIBUNAL VI
PRIBCIPAL BERCH

C.P. No.234/2007 In
£ 1£20062

New Delhi this the 19™ day of November, 2007

Uon'bls iir. Justics . Ramachandran, Yice Chairman {J)
Hon'ble rs. Heena Ranjan, Member |

Kawal Singh,

Sto Late Shri Balu Ram,

Rio A-24372, Sector-8,

Rohini, Delhi-110 885. -Applicant

{By Advocate: Shri G.D. Bhandari)
Versus

1. Shri Vilay Singh,
Secretary,
Government of india,
Ministry of Defence,
MNew Delhi.

2. Lt. Gen. .D.8. Sandhu
AN .S.M. Director General of Orgnance Services,
praster Genaral of the Ordnance Branch,
Armty Headquarters, New Dethi-110 011,

3. Col. S.K. Manii,
Chief Records Ofitcer,
A.C.C. Records Cifice,
Trimugherny P.C.
Secunderabad- 500 015 {A.P )

4. Brig. A.S. Saxena,
Commandant,
Crdnance Depot,
Shakur Basti, State Entry Road,
Delhi-110 056. -Respondents

{By Advocaie: Shri S.04. Arif)
GRDER {Cral}

Uan'biz Mr. Justice M. Bamachendran, ¥CLI

it is submitted that consequent orders have been passed on 16.11.2007
and copy of the same has been handed over today to counsel for epplicant.
2. In the circumstances, wa close ihis application with liberty to applicant to

raove appropriately in case it becomes necessary. Respondents are distharged.

{iirs. Heena Ranian} {i. Ramachandran)
HMamber {A) Yice-Chalrman {J}

CG.




